
Misc. (Bail) Case No. 103 of 2021.

01.10.2021.          
  
                   Seen Bail Petition No.536/21 filed by Sri Birj Nayak u/s. 439 Cr.P.C
in connection with Biswanath Chariali P.S. Case No.275/2021 u/s.341/307 IPC
praying for releasing the accused Karan alias Debanand Nayak on bail on the
grounds that the accused is innocent and not involved in the alleged offence in
nay way but he has been arrested by the police and since 19.08.2021 he is in
jail  hazot  and  thereby  facilitating  smooth  and  uninterrupted  investigation.
There is no antecedent of the accused person committing any offence of like
nature but he has been falsely implicated. Actual fact is that on 17.08.2021 the
informant  and  her  daughter  assaulted  the  accused  person  while  he  was
loitering on the road and that moment he pushed both of them and ran away
to his house and the allegation of attacking the victim with a blade is utterly
false and fabricated. The accused person is a young boy of 21 years and has
completed his H.s 1ST Year examination and now he needs to take admission in
2nd year course within 15 days at Biswanath Commerce college.

Heard the learned counsel appearing for the accused person.

Learned  counsel  representing  the  accused  submitted  that  the
accused is totally innocent and he has been falsely implicated in this case.
Further the accused is  a young boy and has completed his 1st year  of  H.S
Examination and needs to take admission in College shortly in the one hand.
On the other hand the accused is in jail hazot since 19.08.2021 and police got
sufficient time for investigation of the case.  Hence, prayed for releasing the
accused on bail. 

Although learned Public Prosecutors Smti  Jahnabi Kalita and Sri
Arun Kahtiwora are entrusted and assigned to represent the State before this
Court but they are absent without any steps. Hence, there is no representation
from the part of the State against the prayer of bail of accused Karan alias
Debanand Nayak.

Received the case diary.

Perused the case diary and it  appears that  there are  sufficient
incriminating materials against the accused  Karan alias Debanand Nayak and
the offence is not only heinous but also relating to life of a minor girl child. 

 Considering  the  gravity  and  severity  of  offence,  likelihood  of
repeating the offence and possibility of hampering or tampering evidence on
the  backdrop  facts  of  the  case,  the  prayer  of  bail  of  accused  Karan  alias
Debanand Nayak stands rejected at this stage.

Return the C.D.
Inform I/O accordingly.

 
With the above order this bail petition stands disposed of.


